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Final Decision : Disposed Off

Judgement

S. Siri Jagan, J.—The petitioner is a registered dealer under the Kerala General
Sales Tax Act. Ext.P3 assessment order was passed against the petitioner,
against which the petitioner has filed Ext.P4 appeal along with Ext.P5 stay
petition before the 1st respondent. Despite Ext.P6 application for early hearing,
orders are not being passed by the 1st respondent even in the stay petition, is
the grievance of the petitioner. At the same time, respondents 2 to 4 have
initiated coercive proceedings for recovery of the disputed tax. The petitioner
submits that it is unjust to initiate coercive proceedings for recovery of the
disputed tax while Ext.P5 stay petition is pending.

2. I have heard the learned Government Pleader appearing for the respondents
also.

3. I am of opinion that before coercive proceedings for recovery of the disputed
tax are initiated, the 3rd respondent should consider and pass orders on Ext.P5
stay petition filed by the petitioner. Accordingly the 1st respondent is directed to
pass orders on Ext.P5 stay petition filed by the petitioner as expeditiously as
possible, at any rate, within a period of one month from the date of receipt of a
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copy of this judgment. Till orders are thus passed, further coercive proceedings
for recovery of the tax disputed in Ext.P4 appeal shall be kept in abeyance.

4. The writ petition is disposed of as above.
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